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Prevenition ete. Bill

MR, CHAIRMAN; They huye 1o
thaki 4p their mind.

(Interruptions)

BHR: €. M, BANERJEE: This is a
very serioug matter.

EHR] SOMNATH CHATTERJEE
{Burdwan): This is a right of the
Private Member's Bill to introduce a
Begislation. If it is not unconstitutional,
then it........

{Interruptions)

MR, CHAIRMAN: The Chair does
;l?tn. know anything about the Coconut

(Interruptions)

Mr. Somnath Chatterjee is to
continue his apeech.

(Interruptions)

I called upon BIr. Chatterjee to
speak.  Please sit down.

(Interruptians)

SHRI P. K. DEO (Kalahand)): We
would like to record a protest

MR. CHAIRMAN : No profest

(Interruptions)

SHR1 DINEN BHATTACHAFPYA
{Serampore): What do you ur.derstand?

({Interruptions)

MR, CHAIRMAN: Mr. Chatteijoe
wants to spenk. Did vou not want to
speak® .

SHR] K. LAKKAPPA (Tumkui): My
Bill is also caming. What is the time
allotted for it?

&Rt SOMNATH CHATTERJEE:
You will get your tumn.

15.34 brs.

DEFENCE OF INDIA (AMENDMENT)
BILL~Contd.

(Amendment of section 8)
by Shri Sommnath Chatterjee

MR, CHAIRMAN: We row take up
further consideration of Defence of
India (Amendment) Bill. Ocly 75
minutes are left.

Shri Somnath Chatterjee to continue
his speech.

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, on the last occasion, 1
had placed before the House what Mr.
K. C. Pant bad said while pilcting the
MISA Bill in 1971, He ijusiified the
Bill on the ground that there were
various safeguards, like, that there will
be advisory boards to look into the
malters of detention; that there w1l he
writs of hubeas corpus available to the
detlenus; that the maximum period of
detention will be twelve months and no
more and, therefore. there should not
be any misgiving in the minds of the
hon. Members and in the minds of the
people Bui we have seen how each
one of the assurances has been violated
and we have seen how this Goverment,
in spite of this solemn assurance given
on the floor of the House has used
thig draconian measure against polifical
opponents, against workers, against
trade unionists. against teachers, stu.
dents and what not.

Now. that assurance having not been
kept, having been performed only in
breach, I want to draw the attention of
ihe House that at least some of the
serious provisiong of the Bill may be
somewhat diluted. When the Dcfence
of India Act came inig force. it made
three changes in the MISA. Onre was
enlarging the powers of ‘he subordinate
officers t0 make detentions also on the
grounds of security of Indw. The
second change was—it is mich more
serlous—enlarging the period of deten-
tion from a fixed period of one year 1o
an indefinite period so long as the
Defence of India Act will remain ip
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force and the Defence of India Act will
remain in force so long as the Emer-
gency remains in force in this country
and for six months thereafter. There-
fore, until the Emergency is withdrawn
the period of detention will continue,
The third change that was made was,
inserting Section 17A in the Act which
provided for detention without refe-
rence to the advisory board for a period
of one year.

After the Emergency, I wani to point
out and bring it to the notice of the
hon, Members that the position has
radically altered so far as the minimum
protection was there under the MISA.
There is no advisorv board mnow; no
grounds are to he supplied; no
representiation is to be given, no discin.
sure of material even to the courts; the
habeas corpus petitions are, it is con.
tended by the Government, not
maintajinable any longer anf, over and
above, there is a possibility of a life
imprisonment su lons as the Emergency
remamns even without trial. This was
intended to be done in the name of
Emergency

My Bill seeks to have n very himited
objective. I want to make this sugges-
tion for the kind consideration of the
House. One amendment is to do away
the rights of the subordinate officers {o
make detention on the grounds ef secu-
rity of India. This was left 1o the
Government and high offieers Why
shoulq that power he bestowed on the
subordinate officers® The second
amendment which Iz very ymporiant is
that the detention period should be
fixed for a period of twelve monihs
angd that it should not be for an Indefl-
nite period till the Emergency lasts.
The third amendment s to delete
Becfiom 17A from the Act which has
already been declared ulfra vires by
the Bupreme Court. Therefore, accord.
ing to the law of thig land, it is an
ultrg mives piece of leglalation. It
cannol remain on the statute book.

APRIL 8, 1976
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I will sit down after reading out a
quotation from a very well.known
Judge of the Supreme Court, Justice
Krishna Iyer who has spoken about this
indefinite delention. He says:

“The fact remaing that the peti-
fioner was arrested In September,
1972, and has been in eterrent in-
carceration for nearly a year and
half, Prolonged imprisonment withe
out trial alienates the individual
ageinst society and makes him a
vengeful enemy when he ultimately
emerges from the prison cell. Indeed,
it iz & serious injury .nflicted on an
individual by the Stiate which can be
justified as a measure of social de-
fenice only in extreme circumstances.
But to jail a man un subjective
salisfaction of possible prejudicial
activity and to forgei about him
after the statutory formalities have
been performed is not fair fo the
Constitutional guarantees.”

Then. he goes on to say:

“The compassion and ton¢ciwen~e of
law must be actively changed by the
men who operate {the machine from
executive cells.”

That 15 my request. At least lislen to
the ohservations of one cf the briiliant
judges who cannot be even thought of
as advocating the cause of vested
mterestes,

There 15 al present a law for the
foreign exchange manipulators and
smugglers and black-markaicergs which
is known as the COFEPOSA My Bill
does not deal with the COFFEPOSA
detenus: it is completely a seperate
thing. Although, on principle, 1 am
against preventive detention, my Hill is
with regard to the MISA cetenus only
—men like political opponents, stu-
dents, teachers, working people etc.
Therefore I am placing this Bill for
the consideration of the Hon. Mem-
bers to make the maximum period of
detention 12 months as was originally
provided for—and, it wag given out
that one of the reasons was for allay-
ing the fear in the minds of the Mem-
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berg of this House and the
public. Under the present
Sec. 14 (2), even if a person is
relsesed after 12 months’ detention,
he can be re.detained again on the same
facts and then his detention will conti-
nue indefinitely. This power jg there.
Therefore, if you find after 12 monihs,
even on the basis of subjective satis-
faction, that after his release a MISA
detenu is allegedly abusing his freedom,
then you have the power under the new
provision to re-detain him. Then why
put him under indefinite detention with.
out a fixed period of imprisonment?
Ag Justice Bhagwati had said, this is
nothing but life imprisonment. There-
fore, my request to the Hon. Members
is that they should not consider this
Bil} from a purely partisan roint of
view. My attempt is to make the MISA
a little more civilised. Not knowing
when the Eemergency will come tn an
end, not knowing when the DIR or the
DI Act wil] come to an end, it 18 now
completely uncertain how long the
period of detention will continue, ne-
body knows. 1 wish the Hon. Minister
could give us an assurance that the
Emergency will come to an end and,
within gix months the Defence cf India
Act wil] come to an end. Not only has
the previous Emergency not bren withe
drawn but we have a duplicate Emer-
gency and we may have a triplicate or
a guadruplicaie—ang then the Finan-
cial Emergency and what not. There-
detention. I am putting this question:
fore, nobody knows the period of
is this a civilised piece of legis-
lation? A person who is guilty
of murder or who is given life impri-
sonment knows how long he will be in
Jail, but e person

Therefore, my request to the Hon,
Members is to consider thig Bill not

from a Party point of view, but to con-
dek f¢ from the point of humanitarian
considerations and from a civilised

point of view. lfﬂleymttokeep
the people muffleg for all times then,
the country has already been converted
N 18- - .
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and wilj continue to be converted into
a jall. I submit that muted people and
muzzleg people certainly cannot be free
people. 1f you want slaves under your
administration, then you can have this
Bill and you can continue to have this
present provision. But my earnest re-
quest to the Hon. Members is that this
Bill 1g very limited in its objective, it
18 not to do away with the MISA. We
know our capabilities and that we can-
not get rid of the MISA through this
House. Therefore, my appeal to youy is
to make it a little lesg rigorous and %
little less Dracunian than at presenk

With these words, I am commending
this Bill to the Hon, Members for their
kind consideration.

WY o W I (arey) - Aty
gy, oF v ¥ fag & 37 awEe
Wgfram N o g d
wog § | UF T ¥ AR, OF AT
ATY IR WS AT T E 1 A A
7% & o war ¥ § g mARA Y A
2 ar 7 ? & ww faw & 2l W
URFRY T T FT ATHE W
exTr fewrAT wTeAr §—

*“Happily, the war has come to an
end, and although the proclamation

of Emergency has not yet been with-
drawn, the situation of emergency

does no longer prev.

wry € wraR ¥ s e
feafar ot ap &7 wk 3 ag sw @@
wifes g AT F % aga wmw, o T
2 1 T qrodw & 9w ¥7 A faar AT )

ot weAT ¥ g uw wiieww fowr
7. fyger s gy
The Constitution and the Parliaoment
in India
ok 35 TR @t & wwr W@ s
AT CEATE
*I1t would be significant to »ote
that, in answer to an unstarred Ques-

tion as to how long the Emergency
would conlinue and what was the
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(ot gw ws wn)
rationale for ity continuance, it was
stated on behal? of the Government
of India in Lok Sabha on August 21,
1874, that the question of coniinu-
ance of Emergency iz kept under
constant review, in the light of the
relevant security considerations, pro-
gress of the normalisation of rela-
tions with Pakistan, ang the overall
economic situation in the country.”
o urow §Y wiews ¥ ¥ & 1 w7 Wy
wawd § 5 fegem & graa gux
wf § o g= foor & awd § 7wy
W AW WY g & A Y fear €
gt W7 g W §, O € 6ren
o oy & 1 s QY w7 gev e
oTT A qar Y WT FETE AAX | W
A Fggmama & qeqor wifer a7 #1 I
X ¥ W AT R T | 99 aga-weer
oY BET 4T | WYX gray 947 fR Rwr A
TEAT GO A WG IEN TV To0
w7 | e aTHTT X wroeY grar Y
gx & foen faar & 1 saswrerw ot § WY
Y oy 2wy 97 | wgw wie & A
wTEA ¥ | WX Wt IT A FT A9
far | ww W TEE wive @ oW
Wt arfear aw mfae §—

ot wew 9@ (wohgR) ¥ e
arqwr wifer & wifarer Y ¥ )

ot qw W W wear & ¥ oA
W @ | ¥ o age Yy ofent s
wrferer oft | o gar Ao 2w ¥ srororway
¥ WA g g wm N w )
0% Wz fadndy aifent ow 7w qe oy
oY | WT¥o QHo TRo FrdW 9T Fay
arfeai firer a8 Wi 1A ¥ & sy WY
LT WE T fear | 39 Fun W waw
I3y war fergw Siw Iy war Wit
REA AT T ISATAAT 1 25 9T 1975
W T WX ISAT 04T | W fgrgerr
oY 58 WY WRT X aWT @ WATC X
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W wew ¥ ofifege T & 1 ww &
wrrr § f oy Wl Ty o3 ad v
W war {1 oF forar g avw
W w37 i 2y fareger Shw v 4
g wew Af ISTAT ArAT AY AL v A
W # wxrwrwar At e areht i 39 9T
Wi T qfrew g1 W | wHT e
2w & forr o q¥ wfivy waw 5 ot
qud § 1 off qmr ¥ faeg¥ o e WY
qrree fear a1 IR oY J@ Wy ar
fir wxr e 1 e @ wwaT wNY
&Y W § a1 7 s v § ) Afer
ot ¥ §ar vl vt Ay WY gEAr
£ 1 2w o goar o anfax o awd
waH §, ITRY IS qTAT & | TH ARAT
AEY FT EFX T | WL AY FTH 7 ToTAT
YT EVAT AT A A Y FAUST ISAT TN
wrT Wt a7 WX ) @A T et A
TR e, o wre AT A arfeser
19 FEERGWT 7 Tar T | ¥few dar
Tg mar e gim FYE WX griee i
g, TS WK gz Wy F—

SHRI SOMNATH CATTERJEE: This

Bil] is different.

ot Tm wx W oF wAte T7
w dar A w1 fe &% T A
@Y frmer o owead feadraT o
arefr & A @ TvEw el T & AN §,
fafaw frffe ax g An A arfr & 0
ag WY Tm g fe 3w A wifer
T X T Q¥ AT | AT WX
w W wmfe ® weigear W
§ o1 v9 = urefadl w | wy de
wto fto o ¥y wiwr 107 WYX 151
¥ 2wk | wiedger & mfzew 352
utr 356 ¥ srfrpr § | QAT amy
wd w1 0w § wwee o § fe aw ot
aegafy ar ey oy O fe dw &
fedr wm % wro dar fr qew &,
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o v Wiy gy v Isvar wrar & o
T wTH & I3 A ow o Forwdt aew
& wnht & 1 w9 Pefy wor wr w2
W o & fft oy o 2w R
g, Wier sad wm 7 Qv & 1 v
WA %7 ®TA sWwfaer w1 8,
grfingfea w1 § | Sewr ofqame
qra ¥y § 1 w7y oifearie ¥ wrar
g s wa faar omer § 1 TR
T WX AT FAT AT TART (T LI A
qdw fifgr | 9T 97 F[T & T AT
umy o et &, soaoT W wd @
o &1

T W A & Iz off o Ay
fegem Wi oifeere & ot 2w @
¥ o Bl gy @, gfea
WAT FT W@ E 1 IAR WROET A
ghaae frd &, w2 Tl & gfwax
e}, o ag 2 }E)
&N AT I AT | W D WA
gt faRw W o oft s g &
wTTEY A% & ot g am gf ot e oy
WMighoaweg | swaagfaw 4 &=
R¥ IV fegrar 1 gx wx amE-wE
SE ARG R SR L o
agT ¥t faquert w1 W gU wWOw
w faw v ofw & &ar wfge

SHRI ARJUN SETHI (Bhadrak):
Mr. Chairman, Sir, at the outset I
oppose the Bill moved by the hon.
Member, Shri Somnath Chatterjee.
The Bill seekg to amend or relax the
Defence of India Act which was pass-
ed in 1971. Since then the things
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Moreover, the House will agree
with me that if there was any neces-
sity of certain extraordinary law, it
was to deal with the present gituation
prevailing in the country, To be
more precise, the Defence of India
Act, ag we know, is a law meant to
deal with extraordinary and excep-
tional circumstances, In this context,
I would like to quote two gentences
from the Prime Minister's speech
while replying to the Presidents
Address mn January last:

....1 did say so, but I would
submit that the circumstances
which developed later were excep-
tional and extra-ordinary, And,
when something entirely extra-
ordinary and exceptional takes
place, you have to have exceptional
measures to deal with it,”

So, in this context, the hon. mover of
the Bill will agree that this is a BiH
which seeks to do certain things
entirely different from the normal
situation in the country. ‘Therefore,
I do not understand his logic that
thig Bil]l is necessary.

While moving his Bill, the mover
hag stated that always the Govern-
ment come forward before the House
with the same old arguments and,
according to him, “worn-out argu-
ment”” The constitutional provisions
may be worn out, may be irrelevant
according to him, but to preserve the
integrity and sovereignty of the coun-
try this provision in Article 22(8) is
very much relevant and, in effect, the
Act iz according to the provisiong of
the Constitution. Therefore, I oppose
this Bill,

Similarly, before summing up, I
would like again to quote the hon.
Prime Minister who said in her speech
while replying to the debate on the
Motion of Thanks to the President for
his Address:

“Ag 1 pointed out the other day,
it takey a long time to construct,



pregent gituation,

SHRI B. V. NAIK (Kanara); Be-
fore I start, I would say I had sent in
an amendment to the amendment pro-
posed by Mr., Somnath Chatterjee. My
amendment, for the benefit of the
mover of the Bill, Mr, Somnath Chat-
terjee—Mr. Somnath Chatterjee has
obviously, 1 believe, moved it with
good intentions....

16.00 hre.

MR, CHAIRMAN; My, Naik, your
amendments have already been dis-
allowed by the Speaker. You may
make a reference to them when clause
by clause discussion stage comes.
Now, if you want, you may make a
general observation on the Bill

SHRI B, V. NAIK: Very well.

The Defence of India Act iy very
complicated. There have been many
amendments and changes. It Is very
difficult to get co-herent picture of
the entire legisiation including the
intentions of the mover of the Bill—
Shri Somnath Chatterjee to whose

in the country as a result of external
threat. But, however, most of the
political detentions which seem to
agitate the hon. mover have been, as
far as I understand, covered by MISA.
But there remains on the periphery
of thig political power structure those
parties which are opposed to any
Constitutional changes and Copstiu-
tional developments. They are on
the border line, This periphery is
composed of yellow journais, goonda
element in the urban seclors, people
with extremist activities, goondas in
Mohallas in the towns, in the interior
of India in the rursl aress....

SHRI SARJOO PANDEY: What
about 8/Shri Ram Dhan and Chan-

They have not been conzidered as eur
partymoen,

MR. CHAIRMAN: Please do not
agswer that.

SHRI B, V, I'AIK: As it will go on
record, it will copesr s if T asm wn-
sble to answer,
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SHEIMATI 7T LAKSHMIKAN-
THAMMA (Khammsih): They were
meittbety of the Working Committee.

SHRI B, V. NAIK: Thess people
have been detaineq under MISA, and
due to "the political compulsion.
Whether it iy you who are out to-
day those people who opt for a poli-
tical career have to take it as a neces=
sary hazard that there will be an im-
prisonment. Otherwise, you would
have been doing some better jobs like
interior decorations and selling
flowers, When we take action we
know what we are doing and if your
turn comes you can do the same thing
we gre ready for it, don't think we
are chicken-hearted, If there is so
much of duplication during the period
of national emergency, regarding the
provisions of the DIR, if it is practic-
able to deal with the second line of
offence, you can keep it in a state of
cold storage. After the emergency 1=
revoked, there will still be a period
of 6 months. At that time the pro-
tection given to State Governments in
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have seen how these safeguards have
been rentoved ome by one, by one
draconian law after another. As a re-
sult, detention can be comtinued with-
out any time limit. A person arrest-
ed in 1971 can now be detmined with-
out charge, witheut trial, without
grounds, without any sort of a time-
limit. This is actually life imprison-
ment without the rule of law. This is
where external emergency becomes
internal emergency. Arrests made
to defend the country against exter-
nal forces, have become arrests to
defend the country against internal
forces! This sort of reason exists
only in the fertile imagination of this
Government, ang nowhere else. This
is how Fascism has overtaken demo-
cracy in other countries, and we see
how history is repeating itself, before
our very eyes,

1 would like to tell Mr, Naik with
my tongue slightly in my cheek that
he was absolutely right when he sald
a few minute ago, that any of us
could have been assured that anyone
in the Congress, the politician, would
not be arrested like that. But, now
they have set a precedent; it is a pre-
cedent which will continue and, after
the elections, it is quite possible that
they shall find themselves in trouble
under the laws that they themselves
passed if they remain on the statute
book. I do not think it will really be
necessary because, I am sure, we shall
find always under the common law.

But, one thing I would like to cau-
tion the Government about, is this
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8ir, to our mind, the emergency
was unwarranted; its continuation is
completely unjustified. The gquicker
it is withdrawn, the quicker shall we
have normalcy and the quicker shall
we go back to our democratic way of
Hfe, where it is a tusale between the
parties, rather than a coOnfrontation
between a government which has
usurped power like this, and the peco-
ple and this country.

SHRI B. V. NAIK: In spite of
Baroda bomb cage?

SHRI ERASMO DE SEQUERIA. If
you bad heard what I said earlier, I
do not think you would have said
this. Obviously, you were not listen-
ing to me.

Sir, my friend, Shri Arjun Sethi,
will probably agree with me that the
only exratordinary thing, the only
exceptional thing at present is, that &
Parliament, which was elected in
1871 and was to run out of mandate
on the 18th of last month, hus decid-
ed to exteng jts own life at a time
when this Government ifself ghould
seek a fresh mandate, It is the people
who should decide this; it is the people
who have got the right to decide who
should run the country and, in what
fashion; ang wunless they have the
election when it is due and the free
expression of public opinion becomes
a way of lite, nobody can call any
country a democracy; it may be any-
thing else. But, a democraicy is not,
what India to-day is. It ig for this
reason, Sir, that I fuly endorse this
Bill.

In fact, I would like to go much
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ot wow wfd (whiqe) : e
off, sy fir v’ g faw & woorew @
wer & fe e Spa ph g & W
urke qHe Lo ¥ gErk wr ol &, whew
¥y wgtr § fir oo wrke qWe o #
o srftwer folr o §  faed fisfy
weh ¥ Ay wiww faoit o aw ¥
Wy Y sy §, SEw  awrey fiear
g 1gar vy faw o wwr &1 ww
e § fir fiedt oft wew Rwr & orgt a2
sarfee weet § o fwft o
ureft ¥ far woaw fag sy o #
oA &7 wiwwre qg & 1 Wik ar ardy
grar kA e wver it 8 A |
woeTe ¥ fady e o o ¥ fadn

mamdw e pm 2w & g9
q¥ wr ¥, wiwewr o, e s it §,
fagR W W & o TNriew
TEEH 9T AT JEeY qfame) q¢ gwan
gy otz aw ¥t v §, Wi & Fwar
£ 7% aw aw ardy }m s aw R
¥ qofardy srd-smaear § 1 vwwr faw
w7 & W @o wro THo To &
T 1w W I WK ST
& 1 wror oY et g frer §, W
freed & 1| W o are faerr fordy
forar oy fi A off Fard & age R
farar Ty, Wi WA aEiEe W W)
ot g fear s are &, dd waa
o Aot § 1 W ATy ¥ T Wi WA
ar o frewd § | w1 Wt o o
w1y R ?
o oY amy § § B ofter & W
garct grefa ® d6) & ¢ v faw
w7 § Wy Wi %1 g e fear
o tw & sl amfow ¥ farper wer
oy ¥ wfaet ¥ aff wr fored
Y v worr wifigh wy | frogwertt
queVowest it fu ¥ wruk wr wfirer
it § 1 % glow widey v ag T
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ol g€ & s g Por Y Wik e ¥
vy ek 1 W are & s ool g frrafeet
¥ Q% wIaT ¥ 7% Nda ¥ feers
s on e faart fs oy /9 W
sty wfra iy & fasrs At W
o & w7 IAET TRy w Ay F =
we fiear wav ) Far gt o TwT A
w1 e urar g farer gw waw & dw feay
T 9T HYT IWHT T FIATGT 4T qT
AW FTHTT A TTH & qg wrvaraw faar
war Wt fi6 YEET &9, ATATAW, TRATE
il R | TEET TN e ®
fawrs £, 37 sl & faars
oY waTaTioE ac § 1 ¥few gw WA
£ fo g far ®1 oW av at 94w
faars @1 W ¢ N A woETAE
g § a1 I fewrs @ wr
iz § aix felr agg & d< vt
Fréamyy & fgmar 76 €A ¢ 1 WA
AR qTwy g 3 aww ¥
W R dnfas A 4 ¥
oo g% frg a e g & 1 Y€ oty
Tt w2 e & | Foeft Y qorg WY s
wely 7¢Y B Iaw) 701 d= ¥ 7= fear
ot § | g w1 oY 9 T TE 0
FgY & Fr saeY e} frega fear mar @,
IgeT Wt A § 1 3F & et ot v
qw ¥ xw @ w1 w0 & 5 ey
WY Xy ¥ T W wT fear ¢ WR g
ot ¥ wamar avg e IawT WY freere
fem war &+ ag 76 wdflw T &
QY w1 7g A wrw v Wiy fE
TawTaroE W § ?

dfewrer ¥ og fow gut & e
figmgeama & g Amafes §Y &7 ¥ w99
wawdt w7 wfiwr ghr s F aTR
W Tqae it | R, T @, qw
), T @, W, o g e
ot w9 i fordy v wrwiwwre
e Frfer s i fs sE
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o et & 1 el sl @i o
&fsw et wwif w1 for wreor g
§T X1 ¥ wrw v & wwwar § el
WY wer g ¥ fag Ifwa i 3

fergr s Wk & 1 faw war 3%
& qod T FFT | W A gAw §
f O W s ¥ w3 5o S A
JFAT A TR 2T T § 47 §9 O
W afcad w<k 1 & mfa anfya
Y 3y wFAY ¢ W wif WY faw s
WHFw L, F TR aaff
AT TE WY TRAGEH § | Sy ww Wl
MBI AT g ¥
wrY Y A sty & faers sy <}
I F e ¥ A E Y o gy e
q¥ P &1 ETem mT & 4 & A
aawaT g fe s AR ¥ afas T 91 Y
X § # wrer fagy wrar & ) it g w9
® QAT §E A T Wy By
T%% T NA ¥ T% % faar mr oz
IAFT WO 7 47 ¥ 77 wrowr qrfEer
W AR W F AR FT R G 1 0
sgreTag g ?

oY gTer X Wiy T & fe
Hrar €1 g2 1 9% A% & 1 ¥fwE At
wafafide oy’ wa¥ v firsfy g€ &
IR T TR w7 qwer A § o &
wowar g & ww fadas & g
wHT FT A0 Swfgy | wgt aw dg
gz T W T § & awwar §
fis gfrard afcada w¢ fam ag a5a
wgi Y et & 1 wow v & Fe ypfeadia
w1 wfir fadelt | v wre @R A i
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Why do I say this? When it is an
unlimited, indefinite period, the
bureaucratic officers by themselves
and also st the instance of gome
interested political personages haul
up innocent persons who stand by the
20-point programme and are actually
working for it. One such example
iz that nf Shri Ramavatar Shastrj a
Member of Parliament. When he
was going to hold a meeting only in
support of the 20-point programme
and speak on all the 7 points in
favour of agricultural labour, -<when
he was organising a meeting for that
purpose, we know what happened.
He was taken hold of and put behind
the bars. So there is great, total
misuse of this. Now we demand
from the hon. Minister that there
should not be any misuse of this
provision.
its gdeletion.

In addition, we demand

I will now cite gome of the gharing

1
g
]
;
5

others who had vesteq interests, mig-
useq their powers. Such persong get
more strength when it is indefinite.
Therefore, I say that therg should not
be any misuse of those powers. We-
say that this should be totally omite
ted and it should not be unlimited
peried or indeflnite period.

: I will not
take much of the time of ‘he House;
I wanted to mention = few points
The whole Houge should unanimously
agree to this Bill. Especially I

An HON. MEMBER: He will be
put under MISA.

SHRIMATT T. LAKSHMIEKAN-
THAMMA: In their own interests
the Congressmen should do it Cons-
ciously or otherwise, a Congress.
Member said that a time might come
when this very Bill might be used

they come to power, most of the
Congressmen may be put in jail
Then also I will be feeling sorry
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Temove suck c¢lauses ‘Wwhich are
unnecessary and which enable them to
put people in jail without trial for
uny number of years.

Thousands of persons jn Madras
alone, in Tamilnadu, are .mprisoned.
25000 persons or more than that have
‘been put in jails. The government
have not denied that news. There are
many persons who fought against
the British gor the liberation of the
country. Do they deserve this? 1Is
it for this that they suffered im-
prisonment during the British rule?
Thig is not the freedom that people
fought for. One hon. Member of the
Communist Party was saying that
even those who supported the
twenty-point programme, who ad-
dressed meetings supporting that,
was put in jail. I think they are still
ignored and they go not try to under-
stang the situation. On the one side,
the Government is projecting the
picture of socialism but on the other
side they are letting Iloose forces
more powerful than themselves to
preach anti-public enterprise and so
many things, private enterprise and
what not. Let them be clear in their
actions. For any eventuality, the
Government is projecting more
powerful force to the other side be-

AFRIL 8, 199 °

* 7 {Amde,) BL 212

taking them in prisan? Persons whe
are patriotic, who love their country

country for certain values, have been

not look like that but you are seeing
through them with all the concentra-
tion of power B8ir, I think the Gov-
ernment should come out in jts wis-
dom and try to avoid pitfalls so that
they may mnot themselves be put
under this difficult situation Let
them conside; this Thank you.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): Mr Char.
man, Sir, I have heard with rapt
attention the speeches made by Shri
Somnath Chatterjee and other Mem-
bers on this Bill. It has been men-
tioned in the Objects ind Reaszons of
the Bill that Indo-Pak War has come
to wn eng but the Proclamation of
Fmergency has not come to an end.
Though the gituation 15 quite diffe-
rent now, there 18 no external threat
—~—that is what he means—and hence
there is no need for any Emergency
legisiation of this kind.

Sir, at the outside, I might tell the
House that sitwation will exist for the
eontinuation of the Fmergency.
Though the Indo-Pak relations have
improved after the cessation of hosti-
lities, it iz in everybody's knowledge
that Pakistan is building uo its
armaments and weaponry and we can
know the intentions of that country.
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tendencies ure there in the inter-
national field who want to create
some kind of tension m this part of
the world. The fact that Diego
Garcia has been built up as a full-
fledged military base would be an-
other factor to indicate that we have

far from India. It was used for a
limited purpose first as a naval base,
But today it is a full-fledged military
base. . i

SHRI SOMNATH CHATTERJEE:
Why not use MISA in Diego Garcia?
You are justilying this by referring
1o Diego Garcia!

SHRI F. H. MOHSIN: Our friends
forget facts conveniently and speak
ag if there is no threat of any kind.
I know he is a good lawyer and he
hag advocated the cause cf his Bill

country is placed. We are a peace-
Joving country and we have made
declarations thet we have po terri-
toriel ambitions agsinst any country.

1
!
I
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the more necessary to see that we do
not slacken gur efforts to be vigilant.

SHRI D. K. PANDA: 1t it used
against the pro-fascist elements in
our country?

BHRI F. H. MOHSIN: That is for
internal emergency. He is dealing
with external emergency, The reason
for the emergency still exists. Let
me come tp the other emergency
which was proclaimeq on 25th June
last year. Who is responsible for
that? ILet there be introspection
from memberg of that side. Who
created that situation? The answer
is very clear. Perhaps some of them
might have repented, but gome hard-
liners like Mr. Chatterjee are not yet
reconciled.

SHRI SOMNATH CHATTERJEE:
Mr. Serjoo Pandey supporteq me.
What about that?

SHRI F. H MOHSBIN: 1 wil
come to him also. After all, vou are
step-brothers. There might be
similar thinking on some points.

SHRI SOMNATH CHATTERJEE:
He is my step-brother?

SHRI F. H. MOHSIN: He may be
your full brother. I do not know.
Even in your speech you have men-
tioned that there are reasons for such
a provision against smugglers and
antisocial elements. You have sup-
porteg COFEPOSA.

SHRI SOMNATH CHATTERJEE:
1 said, this Bill does not purport to
deal with COFEPOSA detenus. It
only deals with MISA detenus who
are by and large political prisoners.

SHRI F. H. MOHSIN: Even as re-
gardsg internal disturbances, when
the Home Ministry demandy were dis-
cussed, I saij that there are some
elements yet who are creating trouble,
that underground activities, pamph-
leteering and sabotsye ar going oa.
They mmay be lying low because of the
emergency anq fear of detention.
(Interruptions).



day they are fighting each other, in
West Bengal

SHRI F. H. MOHSIN: Mr. Chatterjce
had made a vehement speech, calling
names ang all that. [ did not inter-
rupt. But it ig his habit to interrupt.

MR, CHAIRMAN: That is true. The
Minister did not inlerrupt your speech,
Mr. Somnath Chatterjee.

SHRI F. H, MOHSIN: Mr. Chatter-
jee and many Members who have spo-
ken, have made three points. One is
about the misuse of MISA for politi-
cal purposes. Mr, Chatterjee has quot-
ed extensively from what Mr. K. C.
Pant had said when the MISA Bill was
before the House, We have not chang-

who were arvested MISA, is &
misase of MESA. Mra Lakshmikan-
thamma had said that 25,000 people
bave been arrested. It ig a fantastic
statement, Some othery have given
even  higher figures for the whole
country. I do net know from where
they get these figures. It is piobably
from thelr own imagination. I strong-
ly repudiate the charge of creating
such an atmosphere, i.e, of such a
large number of arrests throughout

the country. The very fact
people who give all _these fanta
figures were still at large.... (Inter-
ruptions) Mr. Chatterjee iz very
much outside.

g
BE

SHR1I SOMNATH CHATTERJEE:
Which fantastic staterment have I
made? Pleuse point eut one fantastic
statement. (Interruptions)

SHRI DINEN BHATTACHARYYA:
Why don't you glve the correct figure,
as to how many persons have been
arrested under MISA?

SHRI F. H, MOHSIN: We have not
arresied people who have not heen a
securily risk for the country, or for
the maintenance of public order cr for
the maintenance of supplies. If any
person ig a threat {o the gecurity ot our
country, we cannot show any leniency
to him. If we leave such persons free,
it will be a danger to the security of
the country,

BHRI G. VISWANATHAN (Wandi-
wish): Shrimatt Laksimikanthamma

Why can't you reply to that? You esn
say that it is 600 or 700, whatever it
is. Why can't you say that?
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SHRI G. VISWANATHAN: You can
at least say that it ig not in thousands.

SHRI VIAYALAR RAVI (Chirayin-
kil); You can completely ignore that
speech, because it is full of baseless
allegations.

BHRIMATI T LAKSHMIKAN-
THAMMA: Unless my figures are dis-
proved by actual figures, they stand.

SHRI F. H. MOHSIN: I can only say

SHRIMATI T. LAKSHMIKAN-
THAMMA: 1 am no convert. I am
where I am.

SHRI F. H. MOHSIN: We know that
you were here when the MISA was
passed. Now you are on that side and
you are criticlsing that Act!

Those who are a menace to the sccu-
rity of the country, those who rome in
the way of the maintenance of public
order or the maintenance of supplies
bave to be deglt with severely. It is
in the interest; of the country to detain
such people. We cannot allow them to
remain outside and do whatever they
want MISA hag been used only
against such persons. The very fact
that so many leaders of the npposition
are outside and they are alloweqd freely
o function politically shows that this
provision has been very sparingly used,
It iz not as if we have punished sll the
opposition parties and their workers.
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arrested. We never object to legiti-
mate political activity. Shri K. C,
Pant assured the House that MISA
will not be used against legitimate
political workers., ] stand by that
statement.

But what is legitimate? May be, in
the dictionary of Shri Somnath Chat-
terjee it has 5 different meaning.

SHRI DINEN BHATTACHARYYA
(Berampore): Who is to decide it?

SHR1 F. H. MOHSIN: The Govern-
ment electeq by the people. We can-
not leave that decision to Shri Dinen
Bhattacharyya or Shri Somnath Chat-
terjee. The people have elected us to
take that decision, und we wil] take
that decision as long as they want it

SHRI SOMNATH CHATTERJEE:
You wil) say that as lung us
you are there. Once you come o this
side, you wil] change your view.

SHRI F. H MOHSIN. I have never
believed in defection and all those
things.

SHR; SOMNATH CHATTERJEER:
You believe only in Aya Rams and not
in Gaya Rams,

SHRI F. H. MOHSIN: Mr, Chatterjee
said that MISA had been useq for poli-
tical purposes, which I strongly repu-
diate. He saig this was because we
have been alienated from the hearls
of the people. We know very well the
heartg of the people much more than
Mr. Chatterjee and his party.

SHRI DINEN BHATTACHARYYA:
ou go to the people for votes.

SHRI F. H. MOHSIN: We have gone
to the people, we are not afraid of
going to the people again. We know
how much ig the strength of our praty
and of your party. You do not be-
lieve in democracy and you say ¥ou

think of the people.

Another most damaging statement
wag made by him, namely that the

w4
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even the liberty which the slaves of
America had. I do not know how he
the

ber of the China-America Friendship
Seciety. His statement ls utterly un-
true and most damaging, and ought
not to have %“een made. The very
fact that these people can say such
things shows how much hiberty we have
in this country. Not only 1n this
House, even outside, there is freedom
of expression, with some restrictions,
of course, in the interesty of law and
order.

SHRI SOMNATH CHATTERJEE: He
does not speak on the BillL

SHRI F. H. MOHSIN: But why have
you said these tlungs? I have Lo rcply
to what you have said.

SHRI SOMNATH CHATTERJEE- 1
spoke in reference to the Bill.

SHRI F H MOHSIN. 1 am also say-
ing all these thungs only in reference
to the BilL

He has saig that M1SA hag become
the most hated worg in the couniry
It is ouly hated by those who are eng-
aged in disturbing public order ana
the maintenance of internal peace or
creating hurdles in Lhe maintenance ol
essential supplies because they are put
in detention, but the people at large
have said that the emergency provi-
sions have been a great boon ta the
country as they have effectively dealt
with the above elements. [ have al-
ready said that there might he some
osses of misuse which we will certainly
Yook into if they are brought to our

SHRIMATI T = LAKSHMIKAN.
THAMMA: Look [nfo Mohan Dharia'’s
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SERI ¥, H. MOHSIN: Agsin bie aade
an allegation that it ig used against
workers, trade unions, Governmen:
employees, students, journalists, law-
yers efc. I strongly repudiate thus
also, It has mot been used against
peace-loving persong but only against
disruptive * elements, irrespective of
their profession.

One may be a lawyer, one may be &
doctor, one may be a black-marketeer
and another may be a professional
person. But we do not make any dis-
tinction. Why should we? We are a
class.less society. We do not want to
create classes. Why should you differ?
Supposing & doctor is a menace.
Should he be lelt out?

SHR!I SOMNATH CHATTERJEE:
Who has said that?

SHRI F. H. MOHSIN: You mean only
that, There is eguality before law.

SHRI SOMNATH CHATTERJEE:
Why are there three types of Mims-
ters? He seems to be too much in-
spired,

SHRI F H MOHSIN. You made &
very inspiring speech.

SHRI SOMNATH CHATTERJEE:
That came from my heart

SHRI F. H. MOHSIN: Dont you
think that it 1s also coming from my
heart. Certain situations of internal
disturbances took place and they had
to be met and therefore thig provision
of 16A was made under MIBA. It is
not as if by back-door method, it has
been done; it has been done by the ap-
proval of the Parliament.

The second point was the inclusion
of MISA in the Ninth Schedule. Of
course, it is not for the fear of its
being struck down by the Supreme
Court. In fact, you have yourseil
mentioned that it has been upheld in
the case of Har Dhan Saha of West
Bengal, MISA has been upheld,

SHRI SOMNATH CHATTERIRE:
Previous MISA,
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SHRI ¥, H. MOHSIN: Of course,
without Bection 16A, that hag been up-
held.

SHRI SOMNATH CHATTERJEE:
That is a very sorry state of affairs
of the judiclary also.

SHRI F. H. MOHSIN: The inclusion
of MISA under the Ninth Schedule
was academic only and not for fear
of being struck down by the Supreme
Court, The third point, of course—
perhaps be has misunderstood the pro-
vision—which Mr, Chatterijee and
olher Members made is that detention
could be made and the detenu could
remain indefinitely fill the emergency
ends and six months after that. It is
true that a provision is there regarding
detaining a person till the end of
emergency and six month there-
after., In respect of this pro-
vision, there is a normal pro-
cedure of giving the grounds of deten-
tion and reference to the Advisory
Board also for those people who are
arrested under this ordinary provision
of MISA before inclusion of Section
16A. This says that the grounds will
have to be given and the cases have to
be referred o the Advisory Board for
those who do not come under Section
16A.

(Interruptions)

You may not understand it, but Mr.
Chatterjee understands !t. So, the
detentions under the emergency provi-
sion of Section 18A of MISA, however,
are on a different footing, They can
only be detained for a period of one
year from the date of emergency, from
the 25th of June, 1975.

(Interrxptions)
That is why you are misiaken,

SHRI SOMNATH CHATTERJEE:
Is that your knowledge?

SHRI F. H. MOHSIN: I am making
stetement now, So, it should satisfy.
can only be detained for a period
one year and the total period of
tion cannot exceed 12 months ac-
to the present law. I think

I
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you are under mistaken belief that.
even those who are arrested under 16A
could be detained for an indefinite
period.

SHRI SOMNATH ' CHATTERJEE:
Will you please point out that section?
Let him read out the provision 16A.
11 is a long provision. He is replying
on behalf of the Government.

SHRI F. H. MOHSIN: It is on record.
Section 16A 15 there under MISA.

SHRI SOMNATH CHATTERJEE:
What?

SHRI F, H. MOHSIN: So, there 15 no
fear of anybody being arrested under
Section 16A for an indefinite period.
They can only be detained from 25th
of June, 1975, till one year,

17.00 brs.

I think, it was under a mistaken
idea that Mr. Somnath Chatterjee
vexed elogquence and made a very
angry speech. There is no cause for
his worry. All precautions have been
taken in respect of ali those who are
not detained under Section 16A. There.
of course, the regular procedure will
apply; the grounds of detent:on will
have to be given: the cases will have
to be referred to the advisory boards.
All these things are there, 1 do not
think there is any need for any change
in the present law. So. I do not accept
the contents of the Bill, I oppose it.

SHRI SOMNATH CHATTERJEE:
Mr. Chairman, Sir, [ am obliged to the
hon. Members, including the hon.
Minister, for taking part in the dis-
cussion on this Bill. 1 had appealed
to the bon, Members o see it not pure-
ly from a partisan point of view. My
appeal was to see, whether we can
make this very draconian legislation—
nobody disputes that-—a Lttle less
severe, g little humane and a little less
barbaric,

I said, you have a power and you
take that power to detain him for-
twelve months as the original MISA.
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provided, Now, you have amended
Section 14(2) which provides that if,
after the expiry of the initial detention
«of one year, there are other grounds
.or if there are no fresh grounds, even
on old grounds, you can detain him
again if you think, under your subjec.
tive satisfaction that, after he is re-
‘leased, he will be misusing his freedom
What was thought to be quite suffi-
clent in 1871, when the country was
threatened by an external aggression,
when the war was on, is not considered
to be sufficient now. At that time,
you thought that 1871 MISA was suffi-
cient. After that, the Defence of India
came in and then this MISA was
amended.

When I introduced this Bill in 1972,
the duplicate Emergency was not there.
In 1972, the war lasted for 13 days.
No justificat:on was given by the Gov-

-ernment although the war had ended
by that lime and the Defence of India
Act was made to continue indefinitely.
I say, the necessity of this Bill has
become more pronounced because of
*‘this new Emergency under the garb of
which you bave made such sweeping
changes in the MISA that the people
are worse than slaves in America.
“Those who have come within the net
of this Act are not entitled to know
on what grounds they have been de-
tained; they are not entitled, to be
taken before advisory boards; they
are not entitled to make representa.
tions; they are not entitled to even
go to the courts with habeas corpus
petitions and they are not even made
to be aware of the grounds of deten-
tion. What else is slavery?

Now, if you want to use that langu.

because they find that

16A will continue to be detained only
for one year and that I have been
suffering under a mis.conception. The
section says that notwithstanding any-
thing contained in this Act or any
rules of natural justice, the provisions
of this Section shall have effect dur-
ing the period of operation of the pro-
clamation of Emergency issued under
Art. 352 on 3rd December, or a period
of one year from 26th June, which-
ever period is the shortest, That means
that after one year lapses, you will
have to give the grounds only; they
are not automatica!ly released, If this
is the advice you were given either
the advisers don't understand or you
don't understand. I have not made
any submission without consideration.
Under 16A, once a year elapses, you
will have to give the grounds for de-
tention to the detenus and nothing
more than that; they are not automatic-

which should have thought, iz &
simple measure. All your powers are
being retained under the MiISA: you
are not asked to give up any of the
powers. You brought in Diego Garela
and what set to justily the period of
detention of one year, If it were Diegd
Guarela, then 18 is not your intermel
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Emergency which would justity all
these Draconian provisions.

1 know my Bill will be defeated, but
1 would wish to keep it on record for
the benefit of anybody who may read
the records of this House in future—
if anybody has even that much of
liberty, which today, they have not
because the speeches of this House are
not to be circulated outside., But, one
day, I hope the people of India will
have that much of freedom at least, to
go through what is happening inside
this House.

The Hon. Minister gaid that the
MISA has been introduced in Schedule
IX as an academic exercise—wonder-
ful! The Constitution has been amend.
ed as an academic exercise of their
arrogant power? The Hon. Minister
has not said why they have amended
Bchedule IX to include the Election
Law Amendment Act. The Revresenta-
tion of the Peoples (Amendment) Act
has been introduced into the Schedule:
for whose henefit has that heen done,
Mr, Mohsin? Ig it for the common
people of this country? You have in-
cluded the Additional Emoluments Act
and the Compulsory Deposit Scheme
Act also in the Schedule IX for the
benefit of the working classes! That
shows your class and character,

1 repeat that I stand by every word
I had said in my opening remarks, The
very fact that each one of the Opposi-
tion Parties here who hag participated
on this Bill has whole.heartedly sup-
ported it shows that your power is
being misused and is being wutilised
against political opponents of the ruling
Party. Every one of the Parties here
has supported it and one of the Hon.
Members who had, the other day, be-
longed to your Party, has also sup-
ported this Bill because she is now the
wietim of your machinations and your
<n slaught.

The Hon. Minister said that even
those who are making fantastic state-
ments are outside the prison. There-
fore, persons making fantastic state-
ments—may be even false—may be put
in jail? You have not the courage to
60 188
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state before this House at least—which
You say is representative of the people
of this country—how many people you
have put under MISA since the 25th
June, 1875. Please give us the figure;
then we will know how you are
using it—properly or not, for relevant
purposes or not. How can we know?
Even the questions that are put by, us
are being rejected. We don't know
how many people are under detention.
If you think, in your heart of hearts,
that it is not being misused, please tell
us the total number of detenus under
MISA. Then give us the break-up of
these detenus, what sort of people they
are. The other day you arrested more
than a hundred lawyers just because
they protested against the demolition
of Chamber. When I say, of lawyers,
I am not advocating for a particular
:lass of people. I only point out how
the misuse is being done. You de-
molish the Chamber and they make a
protest, not on the streets, but by going
to the Chief Justice of Delhi to make
him know that this has happened, and
when they come back in a bus, you
hijack the bus to Tihar Jail. The police
did that, When I say that lawyers
have been arrested, I am not advoecat.
ing for any particular class. What I say
is that you are indiscriminately using
this power, and that is because nobody
has the courage to say anything. You
have throttled the voices of the peo-
ple; you have muffied the voiceg of the
people; nobody ig allowed to say any-
thing outside. I do not know what will
be my fate for speaking like this. This
is the position in this country.

As I have said, my Bill is of a very
restricted character, By this you are
not losing your powers. I only say
this: kindly exercise your powers with
a little circumspection; afier one year,
release them, give them a chance, and
if, according to you, even afler one
year's detention, he has not correcled
himself and he still continues in his
supposed illegal activities, you have all
the powers under the sun to detain him
again, I have read out Justice Krishna
Iyer's speech. He does not belong
either to the CPI or CPM or to the
Jan Sangh....
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(Amdt.) Bill
m ¥ H Hm. He once be-
longed.

SHRI SOMNATH CHATTERJEER
Therefore, a bad man! Do you, as the
Deputy Minister in the Ministry of
Home Affairs, say that Justice Krishna
Iyer's view should not be accepte:l
because he once belonged to the CPI?

EHRI F. H. MOHSIN: Do not distort
it. I just said, ‘He once belonged’,

SHRI SOMNATH CHATTERJEE.
Justice Krishna Iyver has expressed,
sitting in the high office of the Suprema
Court judge, his agony. He says that
once the formalities are over, you can-
not go on keeping him in indefinitc
detention; this is against all Constitu-
tional guarantees. Justice Krishna Iye:
does not fuifil your requirements now
because he has sail something which
You do not like.

It was not necessary for the Minister
o travel to Bangladesh Diego Garcia.
Pakistan and what not, because this
was a very simple legislation.

The hon. Mmmster ghould hava
understood this. The Objects and
Reasons are dated July 1972, but this
is the fate of Private Members' Bills,
it has taken almost four years for a
Private Member {0 have his Bill and
#at too because I was fortunate 1n
gotring It in the ballol Becsuse I have
got my chance afler nearly four vears.
oy which time ce tain things have hap
pened which, according to me. justify
more this Bill, you cannot say that
this detracts from the meril of it; you
cannot say that something was said in
the Statement of Objects and Reasons
in 1972 and, therefore, this Bill has
become irrelevant,

Thbe hon. Minister, instead of making
a8 very, if T may not be mistaken,
arrogant speech and a fighting speech,
could have given a liitle humane con-
sideralion to it. But they ure incap-
able of it. Therefore, I still commend
this Bill to the hon. House,

& Price Control BUt
MR. CHAIRMAN: The gquestion .s:

“That the Bill t¢ amend the De
fence of India Act, 1971, be taker
into consideration.”

The motion was negatived,

17.15 hrs,

PROFITEERING FREVENTION AND
PRICE CONTROL BILL

SHRI K. LAKKAFPA (Tumkur):
Mr, Chafrman, Sir, I beg to move:

*“That the Bill to regulate the
prices of essential articles of daily
consumption and to prevemrg profi-
tecring in such articles, be taken
into consideration.”

This Bill involves milliong of peo-
ple of thig country and centresg round
the basic necessities of life. This Bill
is based on principles that have been
enunciated in the Statement of Ob-
jects and Reasons of my Bill. To
consolidate my position, I have stated
in the Statemment of Objects and
Reasons:

“The rise in prices, particularly
in respect of foodgrains and other
essential grticleg of daily consump-
tion, ig now to such an extent thal
both the down-trodden people and
the middle-class people are con-
fused as to how they will survive
with their families....”

I have also set out certain reason:
given by the International Labow
Organization at Geneva, betweer
1963 and 1972

This Bill wag drafted in the yea
1973 before the proclamation o
emergency. The Government ha
taken certain jmportant measures 1
this country not only to save thi
country from the on slaught, attac!
and infiltration and external dange
but also to save the country from th



